
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

TUESDAY, THE FIFTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENry FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 9853 OF 2016

[ 34181

...PETITIONER

Between:
Akbar Khan, S/o: Omer Khan, aged about 32 years, R/ o. 194430r6/C, Mir
Sagar Road, Tadban, Bhadurpura, Hyderabad, Telangana State.

AND
1.

2

The State of Telangana, Rep. by its Secretary, Transport Roads and Buildings
Department, Secretariat Building, Hyderabad.

The Assistant Secretary, Regional Transport Authority (South Zone),
Bahadura, Hyderabad.

3. The Assistant Motor Vehicle lnspector, On, Special Duty, State Transport
Authority, Telangana, Hyderabad

4. The Joint Transport Commissioner & Secretary, Regional, Transport
Authority, Hyderabad.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly one in the nature of a

writ of Mandamus declaring the impugned memo No. 798/2016/R, dated

03.03.2016 issued by the 2nd respondent asking to pay the tax at Rs. 36751- pet

seat per quarter for release of the vehicle bearing No. AP 02 TA 2169 which was

seized by the 3rd respondent on 23.O2.2O16 under vehicle check repot No.

496460 which was confirmed in an appeal by the 4th respondent in Proc.No.

184BlD2l2O16 daled 21 03.20 '16 as illegal. arbikary and contrary to law and

\



consequently direc* the 2nd respondent to release the vehicle bearing No AP 02

TA 2169 seized unrler Vehicle Check Report No 496460 forthwith

l-A. NO: 1 OF 20 't6 MP. NO: 12445 0F 2016

PetitionunderSectionl51CPcprayingthatinthecircumstancesstatedin

theaffidavitfiledinsupportofthepetition,theHighCourtmaybepleasedtodirect

the 2nd res.pondent to release the vehicle bearing No. AP 02 l-A 2169 seized

under Vehicle Check Report No. 496460 forthwith

Counsel for the Petitioner: SRI B. SIVARAMAKRISHNAIAH

Counsel for the Respondents: SRI M. VIGNESWAR REDDY'
GP FOR TRANSPORT

The Court made the following: ORDER



THE HON'BLE THE CHIEF JUSTrcE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENTVAS RAO

Writ Petition No.9853 of 2OL6

ORDEB: (Per the Hon'ble Justice J.Sreeruuas Rao)

This writ petition is filed for the following relief:

"For the reasons stated in the accompanying
a-ffidavit the petitioner herein prays that this
Hon'ble Court may be pleased to issue a writ,
order or direction more particularly one in the
nature of writ of mandamus - declaring the
impugned memo No.798120 16/ R, dated
03.O3.2016 issued by respondent No.2 asking to
pay the tax at Rs.3675/- per seat per quarter for
release of the vehicle bearing No. AP 02 TA 2169
which was seized by respondent No.3 on
23.02.2016 under vehicie check report
No.49646O which was confirmed in an appeal by
respondent No.4 in Proc.No.lB48/D2/2016
dated 21.O3.2016 as illegal, arbitrary and
contrary to Iaw and consequently direct
respondent No.2 to release the vehicle bearing
No.AP O2 TA 2169 seized under vehicle check
report No.496460."

2. Heard Mr.B.Siva Rama Krishnaiah, learned counsel for

the petitioner and Mr.M.Vignes\var Reddy, learned Government

Pleadel for Transport appearing on behalf of respondcnts

3. The grievance o[ thc pc[itioncr is thar he is ou,ner of the

Crane bearing No. AP 02 TA 2169. Ilcsponrient l.lo.3 seized the

said vehiclc on 23.O2.2016 cxercising the pou'ers conlerred



2

under S€ction 8 of the Telangana Motor Vehicles 'I.:xa[ion Act,

1963 on the ground that

Telangana State Life Tax.

petitioner' fited this writ petition

4. Learned

contende,l that the

the petitioner is liatrle to pay

Questioning the sa id scizurc,

counsel for the petitioner ,,ehcmently

petitioner is not liable to pay Telangana

further submitted that pursuant ro t heState Lif( r Tax. He

interim order granted by this Court on 13.04 20 16, rhc

peritioner has dcposited 50% of the Life Tax. As on todar, the

respondents have not initiated any proceedings :rgainst the

pctitioner

5. I,er contro, learned Government pleader for Tr:rnsport

contendr:cl that proceedings are pending before respondenr No.2

anci rcsp<,ndent No.2 will consider the claim of the pctirioncr

and pass rrppropriate orders in accordance with lau.

6. I{aving considered the submissions mAce br the

rcspecti\,c parties and after perusal of the material available on

rccord, il 'er.cals that pursuant to the interim ordcr rir;rnrt.cl trr.

this Court on 13.04.2016, the petitioner has deposit:d 50.../o of

the Lile -l'zr-x with the concerned authorify and the 't:hiclc * as
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already released. Admittedly, proceedings are pending before

respondent No.2

7. In view of the above mentioned facts and

circumstances, the petitioner is gran ted liberty to hle objections

before respondent No.2 within a period of one (1) month from

thc date ol receipt of copy of this order. On filing such

objections, respondent No.2 is directed to consider the same

and pass appropriate orders in accordance with law, within a

period of two (2) months thereafter. The amount deposited by

thc petitioner pursuant to the interim order dated I3.04.2016 is

subjcct to the outcome of the proceedings pending before

rcspondent No.2.

8. With the above directions, the writ petition is disposed

of. No order as to costs.

As a s:equel, pending miscellaneous applications, if any,

sh;Lll stand closed.

To,
il
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4.
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HIGH COURT

DATED:1511012024

ORDER
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WP.No.9853 of 2016

DISPOSING OF THE WRIT PETITION

WITHOUT COSTS
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